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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ': HYDERABAD BE

AT HYDERABAD

LE 2

0.A,1090/96. Dt. ef Decisien i

K.V. Jagannadha Rae .. Applicant.

Vs

1. The Divl.Railway Mansger,

~Vijayawada Divisien,.
5C Rly, Vijayawada.

2. The General Manager,
SC Rly, Rail Nilayam,
Securderabad.

3., The Railway Beard Rep. by
its Member Secretary,

Rail Bhavan, New Delhi. .. Respendents,

Ceunrsel for the Applieemt : Mr. K.S, Murthy

MCH

Counsel fer the Respendents: Mr. J.R.Gepalz Rse,SC fer Ri¥s.

CORAM:

THE HON'BLE SHRTI R. RANGARAJAN: MEMBER (ADIN.)

.
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- CS.Grage~1 in‘terms ef Beard's letter dated 2-8-89 and fer

-2

CRDER

Oral Créer (Per Hem'ble Shri R.Rangarajan, Member (Admn.

learned counsel for the

spplicant s Nore %%r the respondents.

Heard Mr., K.S.Murthy,

2, The spplicant while werking as Sr.Clerk 5. punished

by reverting him

for certaih emissien ey his part/te a lewer pest of Jumier Clerk

and (gn appesl the punishment wzs medified g ravarsien t

the pest

ef Junier Clerk frem 1-2.77 fer & peried of 5 years withgut less

incrementg en resteratien ;g Sr.Clerk in thescale of pay |of

Re. 330-560/-.

_ day
was prometed as Sr. Clerk en 1-2-82,

te efficiate

of senierity and the peried ef reductien will ceunt fer Cigfure

The applicant gfter the completien ef the punishment

On the samezpe was |alse

prometeiéas Head Clerk g¢ can been sen frem the Ampexure—A-IIef the

CA. The applicent certends th 1

*pay ‘$ Rs. 35/= Clerk . X 2nd en that hasis

st he is enmtitded fer the SESQ

{Télz
his

pay fixatien as Head Clerk should have been dene when he ias

eremated zs a Head Clerk,

It is reperted that he has-represented

his cgese f@q&he abeve fixatien., But that was not repliedl The

applicant retired frem service em 31-3-19%4,

3. This CA is filed praying fer s directien te the

responuents te grant special pay te t“ﬁigp.lisfg}> frem 1+2-82

te 1985 en wrefisrma basis and te fix the E@y in the grage

ane -
Head Clerkngnsequently in the higher grade ef Chief Cler}

censequentisl directien te revise his pemsien arnd ether pg

benefits en that basis.

The mair cententien ef the ssplicant is that he

entitled fer the special pay ef Rs,35/-

pesitien g5 restered en 1-2-82.

pay him the special pay ep his resterstien s & st)cierk.

of
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rnsienary

wWas

Zgrestergﬁaz Sr.Clerk witheut less ef semerlty. . Hence, he is

as Sr.Clerk when his

The aéministratien(za+idJto
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5. It is evident that the applicant has ret dischadrged
the cemplex Hature. ef duties emtrusted te the Sr.Clerk tgq get
the special pay ef k.35/-. He has been punished fer the lemisslan)

cemmitted by him. Hence the gdministratiem if ne way responsible
his Am. ~
f@qﬁreduction2§tetus ) @5 Junier Clerk/\When he had net worked

even fer s single day serforming the cemplex nature ef dpties
entrusted te the Sr.Clerk, he capnet claim the special ppy even

. cemp lex
1f his juniers {jaf@/given the special pay whe discharged)fhe/duties
ef the Sr.Clerk. The above is ip cemsenance with the judgement

of the Apex Ceurt reperted in sSC 1996 (1) SLR 773 (The Chief

Cemmigsioner of Inceme Tax Vs.ﬁﬁ}K.Gururaj and COrs).

6. In the result, the CA is dismisséd as having fo merits

@t the admissien stzge itself. Ne casts.

N~

{R. RANGARAJAN)
MEMBER (ADMN.) l

N A\

Dated : The 12th _Sep. 1996,
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0.8.ND.1080/96
Copy to:

1+ The Diyisional Railway Manager,
i jayawada Division,
- Seuth Central Railuay,
“\lijasyawvada,

2, The General Manager,
South Central Railuway,
Railnilayam, |
aecunderabad.

3. The Mambér Secretary,
New Delhi,

4, One copy to Mr.K.,S5.Murthy, Adrvocate,
CAT,Hyderabad. '

3. Onz copy o M;}J.R.Gupal Rae, SC PorJRéiluays,
CAT,Hydarabad,
"6, One cony to Librery,CAT,dydarabad.

- . t
7. Ong duplicate copy.

YLKR
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Typed By Chesked By .
Compared by . . Apprzved by

THE Cf"'\'TRﬂL ADMINISTRATIME T‘?IJU]\HL
‘-IYDFRHBF\D BENCH HYDERABAD

THE HON'BLE SHRI R.RANGARAJAN: Ma )

DATED: ._liéZZiyij?éw;

ORDER. Juochmcmr

Ro"‘ Conan

GJLN&'/b?D/?g

AOMETTEZD Anp INTERIM DI?"CTIL,NS IS5UZD

ALLOYED
ODISPOBED OF WITH DIRICTIZNS
DISMISSED — .

NS3Z0 A5 WITHDAAWN .
WDZRED/REIZCTED,

NO ORDKR As T3 casrs

YLKR o - II COURT

ﬁ F2re gmafas sfaw o .
Centrz} Adminisirativa irihupel

Swot DLEPATCH

BT 00T 1996 &;f/.

gvﬂara srrdYs
HYDRERARAD BENCH

AR RTTNET y L ae L






